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Chandrakant R.Nagapure.. ... Applicant.
Vs.

'Union of India & Ors. .~ ... Respondents.

Coram: Hon'ble Shri Justice iM.S.Deshpande,Vice-Chairman
Hen'ble Shri P.F.Srivastava, Member(A;.

QPer.Shri M.S.Deshpande,Vice-Chairman{ Dt. l3.l.l§95;
‘Noné present for the applicant. We have h

considered thé allegations made in the application

and there is nothing to show that the applicant

was removed from service for mis-conduct. The

order df. 23,3.1994 1is termination simplicitor

under the Central Civil service (Temparary service)

Rules, 1965 and we see no vice in the order. |

2. ThevOriginal Applicetion is dismissed

summarily.
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